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BEFORE THE NATIONAL COMpAtIy LAW TRIBUNAL, MUMBaI BENCH 

'.inB7onglno77

This Bench has gone through tie Application and the Report submitted

iy *," n"gi"tt"t of ComPanies, Maharashtra, Mumbai and also the

"rUt 
ri""iori" made by the ld RePresentative for the

appticants/defaulters at t}le time of hearing and noted that Apptcation

-.a. Uy the Applicant for compounding of offence committed under

Section 148(8) which is punishable under Section 147(1) of the

Companies ect, ZOfg, merits consideration; especially when the default

had not continued rather made good as on 2lst April, 2017 by filing Cost

Audit Reports.

8. On examination of t}re circumstances as discussed above' a Compounding

Arnount/ Sum of f 10,000/- ({ Ten Thousand only) by t}re each

applicant/defaulter herein, stated in the Defaulters list (ie !1O'0OO/-

each by five defaulters totalling !5O,OOO/-), shall be sufficient as a

deterrent for not repeating the impugned default in future The imposed

remittance shall be paid by way of Demand DraIt drawn in favour of'Pay

and Accounts Officer, Ministry of Corporate Affairs' Mumbai"'

9. This Compounding Application bearing CP No'

g52l44L/NCL| IMBlMAH|2OlT is, therefore, disposed of on the terms

directed above with a rider that the payment of t}Ie fine imposed be made

within 15 days on receipt of this order' Needless to mention' the offence

shall stand compounded subject to the remittance of the fine imposed' A

compliance report, therefore, shall be placed on record' Only thereafter

the Ld. RoC shall give effect to this order'

10. OrderedaccordinglY.

Bhaskar Mohan
Member (Jl

Dated: 1ltt September' 2017
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M.K. Shrawat
Member(Jl
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